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SALARIES AND ALLOWANCES OP 
MINISTERS  BILL*

SHRI P. K. DEO  (Kalahandi):  i

beg to move for leave to Introduce 

a Bill to consolidate and amend the 
law relating to the salaries and al
lowances of Ministers.

MR.  DEPUTY-SPEAKER:  The
question is:

“That leave be granted to intro
duce a Bill to consolidate and amend 
the law  relating to the salaries 

and allowances of Ministers.”

The motion was  adopted.

SHRI P. K. DEO: i introduce! the

HIGH-COURT  JUDGES  (CONDI
TIONS OF  SERVICE) AMENDMENT 

BILL*

(Insertion of New Section 23E) 
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MR.  DEPUTY-SPEAKER-  The 
question is:

"That leave be granted to intro
duce a Bill  further to amend the 
High Court Judges (Conditions of 
Service) Act, 1954.

The motion ujrts adopted.
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NATIONAL  HIGHWAYS (AMEND- 

MENT) BILL* 

(Amendment of Section 2)

SHRI  P. RAJAGOPAL  NATDU 
(Chittoor)-  I beg to move for leave

to introduce a Bill further to amend 
the National Highways Act, 1955.

MR.  DEPUTY-SPEAKER;  The 
question It:

“That leave be granted to intro
duce a Bill further to amend the 

Nalitxial Highways Act, 1938."

The motion was adopted.

SHRI  P. RAJAGOPAL  NAIDU: 
I introduce the Bill.

CONSTITUTION  (AMENDMENT) 
BILL*

(Amendment of Eighth  Schedule) 

SHRI CHITTA BOSH (BarasM): I 

beg to move for leave to introduce a 
Bill further to amend he Constitu
tion of Indie.

MR.  DEPUTY-SPEAKER:  The

question Is:'

‘ That leave be granted to Intro
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.

SHRI CHITTA BOSU: I introduce 
the Bill.

INDUSTRIAL  DISPUTES (AMEND
MENT) BILL*

(Amendment of Section 12) 

SHRI  P.  RAJAGOPAL NAIDU 
(Chittoor):  I beg to move for leave

to introduce a Bill fun her to amend 
the Industrial Disputes Act, 1947.

MR.  DEPUTY-SPEAKER:  The
question is:

“That leave be granted to Intro

duce a Bill further to amend the 
Industrial Disputes Act. 1947.”

The motion was adopted,

SHRI P. RAJAGOPAL  NAIDU:  I

introduce the Bill.
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